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IN THE COURT OF SESSIONS JUDGE :
LAKHIMPUR :   AT NORTH LAKHIMPUR.

P R E S E N T - S.P. Khaund, (MA Economics, LLB),
Sessions Judge,
Lakhimpur, North Lakhimpur.

Sessions Case No.77(NL)2017. 

GR Case No.630/ 2017.

State of Assam.

-versus-

     Md. Niyasuddin.

Charges : Under Sections 304(B)/ 302 IPC.

Dates of evidence. : 05.12.2017, 01.08.2018,     

                                 17.12.2018, 23.04.2019,

                                 01.09.2021 and 09.09.2021.

Date of argument. :  06.10.2021.

Date of Judgment. :  27.10.2021.

J U D G M E N T

1) An excerpt of the prosecution case is that about

a year ago, the informant, Musstt. Amina Khatun's

daughter,  Fulesa  Begum  (  hereinafter  the

deceased  )  got  married  to  Md.  Niyasuddin

( hereinafter the accused ), but a few months after

their marriage, the accused along with his parents,

Md.  Hafizuddin  and  Musstt.  Alima  Nesa  and  one

Jahidul Islam started subjecting Fulesa Begum to
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cruelty  to  meet  their  demand  of  dowry.  On

11.03.2017 during day time, she learnt that that the

accused  persons  assaulted  her  daughter,  Fulesa

Begum, and on the next day i.e., on 12.03.2017 at

about  8  am,  she  received  information  that  her

daughter passed away and her body was lying in

the Police Station. An F.I.R. (Ejahar) regarding this

incident  was  lodged  by  the  informant,  Musstt.

Amina  Khatun,  which  was  registered  as  Laluk  PS

Case No.68/2017 u/s 304(B)/ 34 IPC and SI Dipankar

Jyoti Bora was endorsed with the  investigation.

2)  The  Investigating  Officer  (  I.O.  in  short  )

embarked upon the investigation.  He went to the

place of occurrence, prepared the sketch map and

recorded  the  statements  of  the  witnesses.  On

finding prima facie materials against the accused,

Md. Niyasuddin he submitted charge-sheet against

him u/s 304(B) IPC. 

3)  On  appearance  of  the  accused,  copies  were

furnished.  After  hearing  both  the  sides,  a  formal

charge u/s 304(B) / 302 IPC was framed, read over

and explained to the accused, to which he pleaded

not guilty and claimed to be tried. 

4)  To  substantiate  its  stance,  the  prosecution

adduced  the  evidence  of  8  (eight)  witnesses

including the Medical Officer (M.O. in short) and the
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I.O.  The defence cross-examined some witnesses,

to refute the charges.

SUBMISSIONS

5)  The  learned  P.P.  Sri  J.  Saikia  laid  stress  in  his

argument that this case is an open and shut case.

Cruelty is evident. The deceased’s family members

have categorically stated that she was subjected to

cruelty by her  husband and her  family  members.

The  accused  deserves  stringent  punishment.  The

defence counsel,  Murtaz  Ahmed laid  stress  in  his

argument  that  this  case  is  fraught  with

contradictions.  The  previous  statements  of  the

witnesses if compared to the cross-examination of

the  I.O.,  will  give  a  clear  picture  that

embellishments and exaggerations that are  writ  at

large  in  the  evidence  of  the  victim’s  family

members. The remaining part of the argument will

be discussed at the appropriate stage.

POINTS FOR DETERMINATION :

6) To decide this case in its proper perspective, the

following points are to be decided :

(i)  Whether  on  11.03.2017  during  day  time,  the

accused committed dowry death of the informant,

Amina  Khatun's  daughter,  Fulesa  Begum  by

assaulting her?
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(ii)  Whether  at  the  same  time  and  place,  the

accused  committed  murder  by  intentionally  or

knowingly causing death of Fulesa Begum?

Decision  thereon  and  the  reasons  for  the

decision :

7)  For  proper  adjudication  of  this  case,  it  is

necessary to delve into the evidence.

8) The informant, Musstt. Amina Khatun testified as

PW.1  that  about  three  years  ago,  her  daughter,

Fulesa Begum got married to the accused, and after

their marriage, the accused and his family members

often used to torture Fulesa to meet their demand

of dowry. Her daughter was blessed with a girl. Her

daughter came to her parental home and lived with

them for about two months, and subsequently the

accused took her  back to  her  matrimonial  home.

But,  after  four  months,  the  accused  killed  her

daughter,  Fulesa  Begum.  She  went  to  see  her

daughter's  body  in  the  accused  person's  house,

where  she  was  informed  by  the  the  accused

person's  relatives  that  Fulesa  committed  suicide.

She does not believe that her daughter committed

suicide.  PW.1  further  testified  that  the  accused

killed  her  daughter  as  she  could  not  fulfill  his

demand of dowry. Prior to the incident, three
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complaints were lodged with the police against the

accused alleging his demand of  dowry,  but those

disputes were amicably settled. 

9)  In  her  cross-examination,  she  denied  that  the

accused  did  not  demand  any  dowry  from  her

daughter and he did not kill the deceased. She also

denied  that  she  lodged  the  ejahar  against  the

accused person on suspicion. The remaining part of

cross-examination of PW.1 will  be discussed while

analysing the evidence. 

10)  Md.  Ameer  Ali  testified  as  PW.2  that  the

deceased  was  his  sister,  whose  marriage  was

solemnised with the accused about three years ago.

After  their  marriage,  the  accused  and  his  family

members  subjected  his  sister  to  cruelty  to  meet

their illegal demand of  dowry. Prior to the incident,

three  complaints  were  made  before  the  police

against  the  accused,  and  those  complaints  were

amicably settled. After settlement, the accused took

his sister back to her matrimonial home, and after

seven days, his sister was found dead. On the night

of the incident, he learnt that a quarrel broke out

between the accused and  the deceased, and she

was  severely  tortured  by  the  accused  person's

parents.  He  could  not  say  how  his  sister  passed

away. 
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11)  In  his  cross-examination,  he  denied  that  his

sister committed suicide.  He also denied that the

case was lodged against the accused on suspicion.

The  remaining  part  of  cross-examination  of  PW.2

will be discussed while analysing the evidence.

12) Mohammad Ali testified as PW.3 that he is the

VDP  Secretary  of  his  village.  On  the  night  of

11.03.2017,  Md.  Jaydul  Islam  informed  him  over

phone  that  the  accused  person's  wife,  Fulesa

Begum  committed  suicide  by  hanging,  in  the

accused person's  house.  He immediately  went  to

the  accused  person's  house  and  found  Fulesa's

body lying on the ground with a noose around her

neck. A scarf was used for hanging. Jaydul told him

that,  on hearing Fulesa's child crying,  he and the

accused  person's  father,  Hafizuddin  entered  into

the room by breaking the door  and found Fulesa

Begum  hanging  by  the  beam  inside  the  house.

Then,  they  brought  down  Fulesa,  but  she  was

already dead. Police was informed. Police came and

took the body to the Police Station. When he went

to the accused person's house, he did not find him

in his house as he was in his shop situated on the

other part of the village. He never heard that the

accused  assaulted  the  deceased  to  meet  his

demand of dowry. 

13)  In  his  cross-examination,  he  stated  that  he

initially informed the police, and on his information,
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police came to the place of occurrence. According

to him (PW.3),  Fulesa Begum committed suicide. 

14) Musstt. Johura Khatun testified as PW.4 that the

incident  occurred  about  1  1/2  years  ago,  in  the

morning. On hearing a child crying in the accused

person's house, and on hearing the alarm raised by

the  accused  person's  father,  she  went  to  the

accused  person's  house  and  found  the  accused

person's father Hafizuddin, his mother and sisters

calling Fulesa Begum, who was inside her bed room.

Hafizuddin  broke open the  door  and entered into

the room. She too entered into the room and found

Fulesa hanging by the beam of  the house with a

noose  made  by  a  scarf.  Then,  Hafizuddin

unloosened  the noose and brought down Fulesa.

He touched Fulesa's body and found it to be warm.

108  Ambulance  was  called,  but  due  to  some

mechanical problem, it could not reach the accused

person's house before Fulesa Begum breathed her

last. At the time of the incident, the accused was

not at home, he was in his shop. She (PW.4) never

heard  that  the  accused  used  to  assault  the

deceased  to  meet  his  demand  of  dowry.  In  her

cross-examination,  she  stated  that  she  had  not

seen any conflict and quarrel between the accused

person and his wife, Fulesa Begum (deceased).

Contd…
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15) Musstt. Jubeda Khatun testified as PW.5 that as

her  house  is  adjacent  to  the  accused  person's

house,  she heard  cries  of  a  child  in  the  accused

person's house, and she also heard the sound of a

door  being  broken.  So,  she  went  to  the  accused

person's  house  and  found  the  accused  person's

father,  Hafizuddin  and  other  people  inside  the

house. She also entered into the room and found

Fulesa Begum hanging by the beam of the house

with  a  noose  made  out  of  a  scarf.  The  body  of

Fulesa was brought down to the ground. Before the

108 Ambulance arrived, the deceased breathed her

last.  She  had  never  seen  or  heard  any  quarrel

between the accused and the deceased. 

16)  Sri  Bipin  Saikia  testified  as  PW.6  that  the

deceased was married to the accused about three

years ago.  About 2  /  3 years ago,  he learnt  that

Fulesa Begum died as a result of hanging. He did

not go to see the body. Fulesa Begum was suffering

from mental  ailment  before  her  death.  When the

police  arrived,  he  went  to  the  accused  person's

house along with the police, and he found Fulesa

Begum hanging by the beam of the house with a

noose made out of a scarf.  The accused person's

father brought down Fulesa's body to the ground.

He  did  not  know  why  Fulesa  Begum  committed

suicide.
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17) The medical officer, Dr. Gunaranjan Miri testified

as  PW.7  that  on  12.03.2017,  he  was  working  as

Medical & Health Officer-I at North Lakhimpur Civil

Hospital,  and  on  that  day,  he  performed  Post

mortem examination  on  the  dead body of  Fulesa

Begum, 23 years, female, and found the following :

“ I. EXTERNAL APPEARANCE :

1.  Condition  of  subject  stout  emaciated,

decomposed etc. : 

A female dead body of average built. Rigor mortis

present in all four limbs.  

2. Wounds position and character : An oblique and

incomplete ligature mark found high up in the neck

with knot below the left ear.

3. Bruise position, size and nature : On cut section,

the mark appeared pale white.

4. Mark of ligature on neck dissection etc. : Nil.

II. CRANIUM AND SPINAL CANAL :

1. Scalp, skull and vertebra : Healthy.

2. Membrane : Healthy.

3. Brain and spinal cord : Healthy.

III. THORAX :

1. Walls, ribs and cartilages : Healthy.

2. Plurae : Healthy.

3. Larynx and trachea : Healthy.

4. Right lung and Left lung : Healthy.

5. Pericardium : Healthy.

6. Heart : Healthy. Contained clotted blood.
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7. Vessels : Healthy. Contained clotted blood.

IV. ABDOMEN :

1. Walls : Healthy.

2. Peritonum : Healthy.

3. Mouth, pharynx, oesophagus : Healthy.

4.  Stomach and its  contents  :  Healthy.  Contained

undigested food.

5.  Small  intestine  and  its  contents  :  Healthy.

Contained semi-digested food.

6.  Large  intestine  and  its  contents  :  Healthy.

Contained faecal matter.  

7. Liver : Healthy.

8. Spleen : Healthy.

9. Kidneys : Healthy.

10. Bladder : Healthy.

11. Organs of generation, external and internal : 

Healthy. Uterus non-gravid.

V. MUSCLES, BONES AND JOINTS :

1. Injury : Nil.

2. Disease or deformity : Nil.

3. Fracture : Nil.

4. Dislocation : Nil.

MORE DETAILED DESCRIPTION OF INJURY OR 

DISEASE :

A female dead body of average built. Rigor mortis

present in all four limbs. An oblique and incomplete

ligature mark found high up in the neck with knot

below the left ear. On cut section, the ligature mark

appeared pale white in colour."
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The M.O. opined that the deceased died of asphyxia

as a result of hanging. 

The  M.O.  proved  the  Post  Mortem  Examination

Report as Ext.1, wherein Ext.1(1) is his signature in

it. Ext.1(2) is the signature of the Joint Director of

Health Service, North Lakhimpur, and Ext.1(3) is the

signature  of  the  Supdt.  of  North  Lakhimpur  Civil

Hospital.

18) Sri  Dipankar Jyoti  Borah, the I.O. of the case,

testified  as  PW.8  that  on  11.03.2017,  he  was

serving as attached officer at Laluk P.S. and on that

day,  the  O.C.  of  the  Police  Sation  received  an

information at about 10 pm and endorsed him to

investigate the case. The information was received

over  phone  and  thereafter,  he  proceeded  to  the

place of occurrence and reached there at about 11

pm.  He prepared the Sketch Map of  the place of

occurrence.  He  proved  the  Sketch  Map  as  Ext.2,

wherein Ext.2(1) is his signature. He saw the dead

body  of  Fulesa  Begum,  which  was  placed  over  a

piece of cloth and was facing upward. As it was a

dark night, the Magistrate could not hold inquest, so

the body was kept at the place of occurrence. The

Constable and V.D.P. members kept guard over the

body at night. On the following morning, at about 8

am, the Magistrate came and held inquest. He

Contd...
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recorded  the  statements  of  the  witnesses,  seized

the 'churni'  used for  hanging.  Half  of  the 'churni'

was dangling from the loft of the house. The body

was thereafter forwarded for autopsy. He proved the

Seizure  List  as  Ext.3,  wherein  Ext.3(1)  is  his

signature.  On 12.03.2017,  the  deceased's  mother

lodged an F.I.R. with the police. He proved the F.I.R.

as  Ext.4,  wherein  Ext.4(1)  is  the signature of  S.I.

Kuldip  Gogoi,  with  which  he  is  acquainted.

Thereafter, he again recorded the statements of the

witnesses,  and  on  finding  sufficient  materials,  he

arrested  husband  of  the  deceased  in  connection

with this case and forwarded him to judicial custody.

He  collected  the  Post  Mortem  Report  on

10.04.2017, and finally, he submitted Charge-sheet

against  the accused.  He proved the Charge-sheet

as Ext.5, wherein Ext.5(1) is his signature. 

ANALYSIS OF THE EVIDENCE

19) The evidence of PW.1 and PW.2 clearly depicts

that Fulesa Begum was subjected to cruelty during

her lifetime. PW.1 is Fulesa’s mother and PW.2 is her

brother.  They  have  categorically  stated  that  she

was  subjected  to  cruelty  by  the  accused and his

family members, who used to demand  dowry. Their

evidence also  depicts  that  three  complaints  were

lodged with the police regarding the cruelty meted
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out to Fulesa Begum by her family members, but all

these cases ended in compromise.

20) The learned defence counsel laid stress in his

argument  that  the  testimonies  of  PW.1  and PW.2

regarding  three  complaints  being  lodged  against

the  accused  is  controverted  by  the  cross-

examination of the I.O. The I.O., PW.8 admitted in

his cross-examination that PW.1 and PW.2 have not

mentioned  u/s  161  CrPC  that  three  F.I.Rs  were

lodged against  the  accused regarding the  cruelty

meted out to Fulesa Begum during her lifetime by

the accused and his family members. 

21)  At  this  juncture,  I  would  like  to  divert  the

attention  towards  the  cross-examination  of  PW.1.

Her  previous  statement  regarding  lodgment  of

three  F.I.Rs  against  the  cruelty  meted  out  to  her

daughter  has  been  brought  to  her  notice.  The

learned defence counsel has also laid stress in his

argument  that  PW.1  has  admitted  in  her  cross-

examination that the accused was financially sound.

If  the  accused  was  financially  sound,  question  of

demand  of  dowry  does  not  arise.  The  learned

defence counsel has also submitted that PW.1 has

admitted  in  his  cross-examination  that  they  are

very poor and the accused is financially sound. It is

also argued that a person with sound financial
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background shall  not demand dowry from people,

who are very poor. 

22) It is true that PW.1 has not mentioned u/s 161

CrPC  about  the  complaints  lodged  against  the

accused  regarding  the  cruelty  meted  out  to  her

daughter. This has been affirmed by the I.O. (PW.8).

The fact that her daughter was subjected to cruelty,

has not been negated by her cross-examination or

by cross-examination of the I.O. 

23)  Regarding the evidence of  PW.2,  the I.O.  has

testified in his cross-examination that PW.2, Ameer

Ali  has  not  mentioned  u/s  161  CrPC  that  on  the

previous  night  of  the  incident,  quarrel  broke  out

between the  accused and the  deceased,  and the

accused  subjected  the  deceased  to  cruelty.  The

complaints  lodged against the accused may have

been  controverted  by  the  cross-examination  of

PW.1, PW.2 and the I.O. (PW.8), but the evidence of

cruelty has remained uncontroverted. It is true that

indeed the deceased was subjected to cruelty by

the  accused  person.  The  evidence  that  the

deceased had to take shelter in her parental house

due  to  the  cruelty  meted  out  to  her  during  her

lifetime, has also remained uncontroverted by the

cross-examination  of  PW.1,  PW.2,  and  the  cross-

examination of the I.O.
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24)  “Cruelty”  is  described  u/s  498(A)  IPC.  In  this

case, the accused person is charged for the offence

u/s 304(B) / 302 IPC. It is clear that the accused did

not  kill  his  wife.  The  evidence  of  the  witnesses

including  the  evidence  of  M.O.  as  PW.7  clearly

depicts  that  the  deceased  died  as  a  result  of

suicide. The M.O. (PW.7) has opined that death was

due to asphyxia as a result of hanging. No injuries

were found during Post Morten examination. Forced

hanging is not possible without injuries.

25) PW.4 was present when the accused person’s

father,  Md.  Hafijuddin  broke  open  the  door  and

found Fulesa hanging by a beam and a noose was

tied  around  her  neck  with  a  scarf.  The  rule  of

evidence  to  prove  an  offence  of  dowry  death  is

contained u/s 113 (B) of the Indian Evidence Act,

1872 ( the Evidence Act for short ). 

Section  113(B)  of  the  Evidence  Act  is  presumption  as  to
dowry death, which envisages that – when the question is
whether  a  person  has  committed  the  dowry  death  of  a
woman and it  is  shown that  soon  before  her  death  such
woman has  been  subjected  by  such  person  to  cruelty  or
harassment  for,  or  in  connection  with,  any  demand  for
dowry,  the  Court  shall   presume  that  such  person  had
caused the dowry death.” 

26) In the instant case, the argument of the learned

defence  counsel  that  the  accused  is  financially

sound and he would not demand dowry holds good

in this  case.  PW.1’s  testimony that  they are poor

and the accused person has a shop and he is

Contd...



17              Sessions Case No.77(NL)2017. 

financially  sound,  casts  a  shadow  of  doubt

regarding the cruelty meted out to the victim for

non-fulfillment of demand of dowry. The witnesses

are prone to exaggerate,  but this does not mean

that their  evidence can be discarded in toto.  The

evidence of cruelty remained uncontroverted, but it

cannot be held that the cruelty was extended to the

victim for  dowry.  It  is  clear  from the evidence of

PW.1  and  PW.2  that  the  victim also  came to  her

parental  home  for  shelter.  However,  the  accused

took  her  back  to  her  matrimonial  home.  The

evidence of PW.2 depicts that after seven days of

her  return,  the  deceased  died.  The  testimony  of

PW.2 that the victim sustained injuries has not been

substantiated by the evidence of the M.O. The M.O.

could  not  detect  any injuries  when he performed

Post  Mortem  examination.  PW.3  heard  from  a

person,  named  Jaydul  that  the  accused  person’s

father, Hafijuddin broke open the door and entered

into the room, which was locked from  inside and

found Fulesa Begum hanging by the beam in the

loft  of  the  room.  PW.4,  Md.  Johura  Khatun  was

present  when  the  door  which  was  locked  from

inside, was broken by Hafijuddin. She entered into

the  room along  with  Hafijuddin  and found  Fulesa

Begum hanging  by  the  beam on the  roof.  Fulesa

Begum  made  a  noose  with  her  scarf.  Hafijuddin

unloosened the noose and brought down Fulesa.
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Although  an  ambulance  was  called,  but  the

ambulance  could  not  reach  immediately  due  to

some  mechanical  brake  down.  Meanwhile,  Fulesa

passed  away.  PW.5  was  also  present  when

Hafijuddin brought down Fulesa’s body, which was

hanging by the beam. It can be held that this case

is a clear  case of suicide and not a case of murder.

27) The accused was also charged u/s 302 IPC. After

assessing the evidence of PW.1, PW.2, PW.3, PW.4

and PW.5, it is held that the prosecution could not

prove  that  the  accused  intentionally  committed

murder of his wife. The statement of the accused

u/s 313 CrPC and the evidence of PW.3, PW.4 and

PW.5 depicts that accused was not in his house at

the time of the incident.

28) It cannot be ignored that a person, who has also

sufficient means, may also demand dowry. In this

case, the accused appears to have a secure income

through his shop, but this does not mean that the

accused  may  not  demand  dowry.  However,  the

evidence  in  this  case  is  not  sufficient  enough  to

rope in the accused with the allegation of  cruelty to

meet  his  illegal  demand  of  dowry.  Several

contradictions were emerged on cross-examination

of PW.1, PW.2 and the I.O., PW.8. The evidence of

PW.1 depicts that the victim took shelter in her
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parental  home and  she  was  subjected  to  cruelty

and  later,  her  husband  took  her  back  and  four

months after her return to her matrimonial home,

the  deceased  was  killed.  On  the  contrary,  the

evidence  of  PW.2  reveals  that  the  deceased  was

killed after seven days, after she was taken back to

her matrimonial home by the accused person from

her  parental  home.  The  F.I.R.  lodged  by  PW.1

reveals that the accused assaulted the deceased on

11.03.2017,  during  day  time.  PW.1,  however,  did

not testify in the court that the accused assaulted

the deceased on the previous day of the incident.

PW.2  testified  that  the  accused  person’s  family

members assaulted the deceased on the night  of

the  incident  and  quarrel  broke  out  between  the

accused and the deceased on the previous night of

the incident. PW.2 did not even implicate that the

accused  assaulted  the  deceased  on  the  previous

night.  His  evidence  depicts  that  the  accused

person‘s  family  members  assaulted  the  deceased

on  the  previous  night.  PW.1,  however,  was  silent

regarding any incident on the previous day despite

the fact that she mentioned in the F.I.R. about the

assault by the accused on the previous day of the

incident.

29) After careful scrutiny of the evidence, it is held

that the contradictions cast a shadow  of doubt that

the accused is guilty of dowry death. To constitute

an offence of dowry death, the accused

Contd...
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has to be held liable beyond reasonable doubt that

he subjected the victim to cruelty, to such an extent

which  drove  her  to  commit  suicide.  The  accused

also cannot be held guilty of abetment to commit

suicide, more so,when he was not charged u/s 306

IPC.

30)  In  view  of  my  foregoing  discussions,  it  is

thereby  held  that  the  prosecution  failed  to  prove

beyond  reasonable  doubt  that  the  accused

subjected  his  wife  to  cruelty  to  meet  his  illegal

demand  of  dowry.   The  accused  was  also  not

charged u/s 323 IPC, 498(A) IPC. So, he cannot be

made  liable  u/s  323/  498(A)  IPC.  Due  to

contradictions galore, cruelty in this case was also

not found to be to the extent to drive the victim to

commit suicide. The evidence  is also not sufficient

to hold the accused person guilty of abetting the

victim to  commit  suicide.  It  is  also  held  that  the

evidence is not sufficient to hold the accused guilty

of  the offence of  dowry death.  The laches in  the

prosecution  extends  a  benefit  of  doubt  to  the

accused person.

31)  In  view  of  my  foregoing  discussions,  it  is,

thereby, held that the prosecution failed to prove

beyond  reasonable  doubt  that  the  accused

intentionally  committed  murder  of  his  wife  by

forcefully hanging her.  The prosecution also failed

to prove beyond reasonable doubt that the accused

Contd...
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is guilty of the offence of dowry death, as described

u/s 304(B) IPC.

32)  The  accused,  Md.  Niyasuddin  is,  thereby,

acquitted from the charges u/s 302/ 304(B) IPC on

benefit of doubt and is set at liberty forthwith. 

33) The victim's mother, Musstt. Amina Khatun and

brother, Md. Ameer Ali deserve compensation. So,

this  case is recommended for compensation under

the “Assam Victim’s Compensation scheme, 2012”.

34) Send a copy of this Judgment and order to the

Secretary,  District  Legal  Services  Authority,

Lakhimpur,  North  Lakhimpur,  for  assessment  of

compensation.

Judgment  is  signed,  sealed  and  delivered  in  the

open Court on the 27th day of October, 2021.

        ( S.P. Khaund )
       Sessions  Judge,

         Lakhimpur, North Lakhimpur.
Certified that the Judgment is typed
to my dictation and corrected by me
and each page bears my signature.

( S.P. Khaund )
Sessions Judge,
Lakhimpur, North Lakhimpur.

Transcribed & typed by -
Sri Satyabrata Kshattry, Stenographer.
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A P P E N D I X 

Sessions Case No.77(NL)2017.

LIST OF WITNESSES FOR PROSECUTION :

1.   PW.1 –   Musstt. Amina Khatun.
2.   PW.2 –   Md. Ameer Ali.
3.   PW.3 –   Mohammad Ali.
4.   PW.4 –   Musstt. Johura Khatun. 
5.   PW.5 –   Musstt. Jubeda Khatun.
6.   PW.6 -    Sri Bipin Saikia.
7.   PW.7 -    Dr. Gunaranjan Miri, M.O. of the case.
8.   PW.8 -    SI Dipankar Jyoti Bora, I.O. of the case.

LIST OF COURT WITNESS :
Nil

LIST OF EXHIBITS FOR PROSECUTION :

1. Ext.1 – Post Mortem Examination Report.
2. Ext.2 – Sketch map.
3. Ext.3 – Seizure List. 
4. Ext.4 – F.I.R.
5. Ext.5 – Charge-sheet.

LIST OF MATERIAL EXHIBITS FOR PROSECUTION : 

Nil.

LIST OF WITNESSES FOR DEFENCE :

Nil.

LIST OF EXHIBITS FOR DEFENCE :
Nil.

       ( S.P. Khaund )
      Sessions  Judge,

         Lakhimpur, North Lakhimpur.


